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Record of Proceedings

Learned counsel for the petitioner mentioned the matter and submitted that

the present

petiton has been filed inter-alia seeking direction toCentral

Transmission Utility(CTU) not to cancel the Long Term Access (LTA) granted for
MTPS Stage-Il for 121.6 MW. Learned counsel for the petitioner further submitted as

under:

(@) On 1.6.2011,KBUNL made an application to CTU for grant of
121.6MW LTA.CTU vide its letter dated 26.4.2012granted 121.6 MW LTA to
the petitioner.

(b) On 27.12.2010, PPA was executed with beneficiaries. KBUNL vide
letters dated 28.4.2015 and 5.1.2017 requested beneficiaries to sign LTA
agreement so that the power may be evacuated without any hindrance.
However, none of the beneficiaries except Jharkhand have signed the LTA
agreement.

(c) Subsequently, CTU vide its notice dated 25.1.2017 directed the
petitioner to get the LTA agreement signed by the beneficiaries within 15
days failing which LTA granted to KBUNL shall liable to be cancelled.

2. Learned counsel for the petitioner requested the Commission to direct CTU not
to cancel the LTA granted to the petitioner.
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3. After hearing the learned counsel for the petitioner, the Commission directed
to issue notice to the respondents. The Commission further directed CTU not to take
any coercive action with regard to cancellation of LTA till the next date of hearing.

4. The Commission directed to list the petition for hearing on 14.2.2017.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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